 CENTRAL -ADMINISTRATIVE TRIBUNAL | N
~ # . 'GUWABATI BENCH

'Lbr;giﬁ%i‘Appiication No. 265 of 96 (Series) ;
. pq&gﬁgﬁ deciéién : This the 10th day of June, 1997.
: Hon'blé Mr. Justice D.N;Barugh, Vice-Chairman. -
Ho;'ble Shri G,L.Sanglyine, Administrative Member. o : "
O.A. No. 265 of 1996. |
~ Ram Bachan & 14 Ors. E Applicants.
By-AdVocaté Mr. A.Ahmed.
; o Union of India & Ors. | Respondents é
| By Advocate Mr. S.Ali, learned Sr.C.G.S.C. |
0.A. No. 270 of 1996. : |
: Nomal Chandra Das & 57 Ors. Applicants. t o
% By AdvocéteiMr,.A.Ahmed. | ?
éA  -versus- ) |
é” Union ofvlﬁaia & Ors. Respéndents
: By Advocafeiﬁf; S.Ali, learned Sr. C.G.S.S.
3 0.A. No. 15 of 1997.- |
. |
i  Sri Hari Bahadur Gurung & 12 Ors. ' Applicahts. ;
By Advocate Mr. A.Ahmed. « ;
-QerSus— | ; :j
; Union of India & Ors. Respondénts. o éz
; By Advocate Mr. S.Ali, learned Sr. C.G.S.C. %
| |
| ORDER
i BARUAH.J.(V;C;).
; ;)A}lgihe above applications involve common ; L §
% Qhestions_;of;jlaw and@ similar facts, ~therefore _we""“"*“;T
prOposeitb diépose of all the aboveiapplications,bY'i;{;v o
a_commqgférdg%;:.

s n




Ao 1

B e

these appilcatlons the, appl1cant

prayed'hfor dlrectlon to the. respondentS‘

Speciai (Duty) Allowance (in short SDA). ”Theffabts

are ; !

t?‘

All the appllcants of the above. Or1g1nal

Defence Department at Dimapur, Nagaland.

3. We have heard Mr. A.Amhed, learned counsel
appearlng on behalf of the appllcants and Mr. S All,

learned VSr.C.G.S.C. Learned counsel Mr. Ahemd

submits that as per Notification of the Govt. of

India, Ministry of Finance, the persons appointed
outside the North Eastern Region and posted in this
region . are entitled to S.D.A. In the above
applioations the applicants have not clearly stated
as to'whether they were appointed outs1de the North
Eastern Reglon and therefore it is not possible for
this Tribunal to give a ,clear direction to the
Respondents to pay the SDA. ‘We, onlyhold that the
persons'ﬁho were appointed outside the North Eastern

Region and posted within the region are entitled to

SDA.

-

4. In view of the above, we direct the
respondents to make. enquiry as to whether .the
appiicantS‘were appointed outside the North Eastern
Region or not. If on enduiry' it is found that
applicants Qere appointed ohtside the North Eastern
Regionitand__nowb posted in Ethis region, then ‘theY'
shall - be pald SDA in terms of the decision ot the
Apex Court in Civil Appeal No. 1572/97 dated 17.2.97

(Unlon:ofglndla & Ors. VS. B. Prasad, B.S.0 & Ors.).

....5. with




5. . With the above  directions © the
applicantions are disposed of. :

6. Considering the facts and circumstances of
the cése,‘however, we make no order as to costs. o
A —~ ' o
. 1
Sd/=VICE CHAIRMAN ;

Sd/=MEMBER (A)

:
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